
Misc.(Bail) Case No. 197 of 2021. 
 10.01.2022.        

  This Bail Petition filed for the accused person namely Minu Bhagowati, 

u/s- 439 Cr.P.C in connection with Gingia P.S Case No. 143/21, u/s- 

420/489(A)/489(B)/489(D), IPC is taken up for further hearing as the called for 

case diary is received. 

 Heard the learned counsel appearing for the accused as well as learned 

Addl. P.P. and carefully perused the materials available in the case diary. 

 The Facts leading to filing of the instant bail petition u/s- 439 of Cr.P.C in 

brief are that on 05-12-2021, on receiving information to the effect that Motiur 

Rahman and Jakir Hussain of Kuhiarbari, Aragaon under Gingia Police Station had 

been running a network of making fake currency, the police personnel of Gingia 

Police Station led by Additional S.P, Biswanath and Deputy S.P Head Quarter 

Biswanath, conducted search in the house of said Motiur Rahman and recovered 

one fake currency printing Machine, 2 Packets paper with one layer of fake 500 

rupee notes, 3 bundles of hundred rupee notes mixed with fake Indian currency 

notes, 3 numbers of statues of Jesus Christ made of fake Gold etc. and seized 

the same. In this respect ASI, Prakhanna Thakuria of Gingia P.S, on the same 

day lodged an ejahar giving rise of Gingia P.S Case No. 143/21, u/s- 

420/489(A)/489(B)/489(D), IPC. Thereafter FIR named accused persons namely 

Motiur Rahman, Jakir Hussain and Rasida Begum were arrested. 

Accordingly, Gingia P.S Case No. 143/21, u/s- 420/489(A)/489(B)/489(D) 

IPC was registered. 

During investigation, involvement  of present accused Minu Bhagowati 

was found along with some co-accused persons and hence she was arrested and 

forwarded to the court and thus since 12-12-2021, she has been in judicial 

custody in connection with this case. 

It is submitted on behalf of the accused Minu Bhagowati that she is  

totally innocent. 

 Now, on perusal of the case diary, it is found that during investigation on 

being led by accused Ratul Bhuyan, a police team went to the rented house of 

one of the main accused Habibur Rahman in search of the main culprit Bhutu @ 

Jahir Ali and found there the said main accused persons namely Bhutu @ Jahir 



Ali and Habibur Rahman, inside the house and the present accused Minu 

Bhagowati, was also present there along with co-accused persons. It is seen that 

the accused Minu Bhagowati is acquainted with the main culprits Bhutu @ Jahir 

Ali and Habibur Rahman and accused Bhutu @ Jahir Ali, stayed the previous 

night in her house.  

Thus, it appears that the materials so far collected by the I.O, against the 

accused Minu Bhagowati regarding her involvement in the making of fake 

currency etc. is not sufficient warranting her further detention.   

Therefore, the accused Minu Bhagowati is allowed to go on bail of Rs. 

15,000/- with a suitable surety of like amount to the satisfaction of the learned 

Elaka Magistrate with condition that the accused shall not leave the jurisdiction of 

this court without prior permission of the I/O till submission of the charge-sheet. 

     Send back the C/D.  

 


